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The Hon'ble Mr, B.>. Hegle, Member(Judicial)
' 1. “hsther Reporters of local papers may he
allowed to see the Judgement?
2. To be referred io the Aeporter or not?
3. vhether their Lordships vish to see the
fair copy of the Juaaement 2
4, whether it needs to be circul sted to other
3ench2s o: the Trinunal ?
«
J W SENMENT

(delivered by Hon'ble sh, 8,3, Hegde, Member(J))

The applicants in these casés zre vorxkinao

in Centirsal water Commission and are simil arly situated/nlaced,

Since their grievances zre al 5o commen in all these cases, hence

I provose tn 43

n
(®)
w
[¢4)
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these OAs in one Judgement.

Thz applicants vere working as Oeputy

W Jirectors, Central water Commission, New Jelhi have filed

these aplicatinns under Sect ion 19 of the Al inistrative

Tribun=ls Act, 1985 npraying for the following reliefss




{1) To direct the .iespondsntis to grant simil ar
relief /oaneiits of judgement dated 31.5.1991'
in O.A. No, 2041/90 (Naresh Kumar and Others).

to the applicants who are similarly placed.

(ii) To direct th2 Respon’e ts to fix their nay

in the grade of Jeputy D_irector(:icalé 1100-1600,

5, S

(prerevised) and revised scale of R 3000-4500

glv.’mg ’them the benef:.t of adhoc pmmotlon

-

as Daputy Dlrecfors followeci by their regular
pm-motion without any break in service, as

'they_”q:ew their first »increment dn the dates,
they »anleted one year's service as Deputy

Dlrectora,ralsmg tholr pay to the stage of

s 1‘150/— as indicated belowi=
Date of next
increment,

SNo, Name of D )
B Qplicaats e asS%De&gut%nt

:," e SR R . DlrectOro
: o . % ’

“ P T S/Sh C.K. Agarwal ‘ .(.1.85 18k,
2. # HKVrma  1,2,85 1,286 7

g STl "‘-5 %awal 14,85 1886




and was subse quently pnon;oted as Depﬁtyv Di»ectors 'on

adhoc basis in pre-revised pay scale of B 1100-1500 with'

A

effect from the date s mentioned against each

‘ ‘the ?1 ic




_pmmotion on rﬂgul er baszs has resulted in loss to the

SR

: Sy T.epplicants as they we ra denied the beneflt of adhoc

Accordingly, the learned counsel for the
applicants submitted that the pay of the applicants
(Senior Time Scale) be fixed i- the grade of Je-uty
Directors on the dates of their adhoc apé intments/

promotions, as they drew their first increment on the

dates they cor_rpletedAone ye ars service as Jeputy

Directors, as such their pay be fixed at k 1150/-,
It is an undlsputed fact that the adhoc promotion

of the mplicants were allowed by regular qapointments

h

in the grade of Deputy Director in the scale ks 1100-].600} :

as indicated belows=

S.No, Name of the applicants

1 Mr,H.K.Verma . 22.1,1985
2; . Mr.G.K.Agarwal 22,1,1985,
3. M, M.S.Agarwal  22,1,1985
4, Mr, A.K.Ajarwal 23,3,1985

Their pay was }zef‘lxed with reference to their notional

p'ay of Assistant Directors in the Junior Time Scale

of s 7_()0.1300(pre-mvised ) ig_no'ring‘the s_e.rvié'es‘
\mhde;ed by them in the Senior Time Scale of Deputy
5 Dimctors on adhoc basm vhich counts for 11cr9ments

R under F.R 26, In this way, the re fixat ion of Ak on

gl ‘r ; S e ',.v.:;' f

"service Earller Sh, O.P.Khanda and others f:.leu '

Sect ion

.




Act, 1985 before this Tribunal(OA No0.2377/89) secking

relief for giving benefits for adhoc promotion to the
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Cants made cogent reason
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20th Dec., 1992 being
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of action tg_tfn, .ppucm_ts,th.nfqu,
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